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ORDER

PER SHAMIM YAHYA, AM :

The Assessee has filed these 03 appeals against the separate Orders
passed by the Ld. CIT(A)/National Faceless Appeal Centre (NFAC),
Delhi relating to assessment year 2016-17. Although, the assessee has
raised several grounds. It is noticed that the appeals were dismissed being

time barred by the CIT(A)/NFAC, Delhi viz. for delay of 600 days in




filing of quantum appeal and for delay of 414 days in filing of both the
penalty appeals.

2. Against the aforesaid orders of the CIT(A)/NFAC, Delhi, assessee is in
appeals before us.

3. We have heard both the parties and perused the records. At the time
of hearing, Ld. Counsel for the assessee submitted that the delay in filing
of all the three appeals before the CIT(A)/NFAC, Delhi was due to
change of Counsel. He further submitted that assessee could not submit
the necessary affidavit before the Ld. CIT(A)/NFAC, hence, he prayed that
the said affidavit may be accepted at the level of the Tribunal. Upon
careful consideration, we find that assessee has not placed the necessary
affidavit before the CIT(A)/NFAC, Delhi. Therefore, in our considered
opinion, the interest of justice will be served if the matter is remitted back
to the file of the CIT(A)/NFAC, Delhi in all the aforesaid three appeals of
the assessee with the directions to consider the said affidavit of the
assessee and decide the issues in dispute afresh, in accordance with law.
We hold and direct accordingly.  Furthermore, the Assessee is also
directed to file the necessary affidavit before the CIT(A) and thereafter, the
CIT(A)/NFAC shall pass an order, as per law. Ld. DR agreed to the above

said proposition.



4.  In the result, all the 03 Appeals filed by the Assessee are allowed for

statistical purposes.

Order pronounced in the Open Court on 22/08/2024.
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